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MINUTES OF THE MEETING No. 16/14 dated  17.7.2013  HELD UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DGFT
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
 

1.         Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy and   Promotion, Udyog Bhawan, New Delhi
 
2.         Shri Jasbir Singh, Consultant, Department of Chemicals &Petrochemicals, Shastri Bhavan, New Delhi

 
3.         Shri  K.K. Funda, Assistant Director, Office of DC (MSME), Nirman Bhavan,   New Delhi
 
 4.        Shri Daya Shankar, Deputy Director General of Foreign Trade, & Convener (Norms Committee-IV), Office of DGFT, Udyog Bhawan, New Delhi

 
Further, Shri G. Saravanan, Foreign Trade Development Officer, Norms   Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi, was also present in the meeting.
 
The Committee first considered minutes of the ALC Meeting No.15                                                                                                                              
                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                        /14
for confirmation and confirmed and adopted the same without any change.
 
 
Case No M-88
NC No.16/14
Dated 17.7.2013

M/ s  Artek Surfin Chemicals Ltd,
 F.No.01/83/50/313/AM12/DES-IV
RLA F.No.03/94/40/0036/AM12
Lic.No.0310636595 dated 16.6.2011
 

 
The Committee considered the case as per agenda. As the case had already been approved in Meeting No. 3/14 dated 17.04.2013 (held on 22.04.2013), and, hence withdrawn from agenda.
 
 
Case No M-89
NC No.16/14
Dated 17.7.2013    

M/ s  Plant Lipids (P) Ltd,
 F.No.01/83/50/269/AM13/DES-IV
RLA F.No.10/24/40/0013/AM13
Lic.No.1010049736 dated 30.05.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No. MKT/FNP/03/12-13 dated 15.4.2013, Committee decided to approve the case, as under: -
 
 
Export Item Quantity Import Item Quantity
Black Pepper Oleoresin 23.64 MT Light Black Pepper

(Light Berries)
197.02 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No. 46/13 dated 13.02.2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
Case No M-90
NC No.16/14
Dated 17.7.2013    

M/ s  Plant Lipids (P) Ltd,
 F.No.01/83/50/377/AM13/DES-IV
RLA F.No.10/24/40/0023/AM13
Lic.No.1010050224 dated 28.06.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No. MKT/FNP/03/12-13 dated 15.4.2013, Committee decided to approve the case, as under: -
 
Export Item Quantity Import Item Quantity
Black Pepper Oleoresin 3.24 MT Light Black Pepper

(Light Berries)
18 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.32/83 dated 7/11/2012 and NC Meeting No. 46/13 dated 13.02.2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
Case No M-91
NC No.16/14
Dated 17.7.13    

M/ s  Ajanta Offset & Packaging Ltd,
 F.No.01/83/50/904/AM08/DES-IV
RLA F.No.05/24/040/0383  /AM08
Lic.No.0510207291 dated 7.08.2007

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP.   Re-listed for 14.8.2013.
 
 
 
 
 
Case No M-92
NC No.16/14
Dated 17.7.13    

M/ s  Dhupar Chemicals (P) Ltd,
 F.No.01/83/50/859/AM12/DES-IV
RLA F.No.06/24/040/047  /AM12
Lic.No.0610024868 dated 2.12.2011

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP.   Re-listed for 14.8.2013
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------------------------------------------------------------------------------
Para 4.7 Decision (DRAFT)

MEETING NUMBER : 16/83-ALC1/2013 MEETING DATE : 17.07.2013
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Case No.:17/52/83-ALC1/2009 Party Name:STERLITE INDUSTRIES (INDIA) LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00987/AM10/ RLA File :03/95/040/00899/AM09/ Lic.No/Date:0310549023
03.12.2009

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of Office of Development Officer (Micro, Small and Medium Enterprises),  vide their U.O.No. 39(23)/33-Mt    dated 02.7.2013, taking cue from SION C-1950, Committee decided to approve the case with norms, as under:-
 
Export Product: Copper Anode Containing Gold and Silver
 
Quantity: 1 Kg.
 
Import Products: Copper Concentrate Containing Gold and Silver (with Gold 1.015 Kg/Kg content in export product and Silver 1.085 Kg/Kg content in the export Product)*
 
* Note:
 
(i) The gold and silver content in copper concentrate as declared in the import documents is to be accounted for as per the above SION.
 
(ii) The above SION is to allow the duty exemption for Gold and Silver only.  The copper contained in the concentrate will be cleared by payment of applicable duty.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:10/48/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00935/AM11/ RLA File :10/24/040/00107/AM11/ Lic.No/Date:1010041843
21.02.2011

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013
 

3

Case No.:15/48/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00940/AM11/ RLA File :10/24/040/00103/AM11/ Lic.No/Date:1010041841
21.02.2011

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013.
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Case No.:3/52/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/01089/AM11/ RLA File :10/24/040/00130/AM11/ Lic.No/Date:1010042162
18.03.2011

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013.
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Case No.:4/52/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/01090/AM11/ RLA File :10/24/040/00131/AM11/ Lic.No/Date:1010042163
18.03.2011

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013.
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Case No.:11/27/82-ALC4/2011 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/82/050/00761/AM12/ RLA File :03/94/040/00465/AM12/ Lic.No/Date:0310650141
24.08.2011

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 8/3/2013 issued by Department of C&PC (Chem Division) followed by reminder dated 3.4.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:9/27/82-ALC4/2011 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/82/050/00759/AM12/ RLA File :03/94/040/00464/AM12/ Lic.No/Date:0310650335
25.08.2011

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 8/3/2013 issued by Department  of C&PC (Chem Division) followed by reminder dated 3.4.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:21/44/83-ALC1/2011 Party Name:INDIAN TECHNOMAC CO.LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00766/AM12/ RLA File :05/23/040/00285/AM12/ Lic.No/Date:0510307112
03.11.2011

Defer Date:14.08.2013

Decision :Ministry of Mines had written to Department of Atomic Energy, on 27.05.2013. The case is re-listed for 14.8.2013.
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Case No.:16/3/83-ALC1/2012 Party Name:WELSET PLAST EXTRUSIONS PVT.LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status: Case deferred

HQ File :01/83/050/00019/AM13/ RLA File :03/95/040/00618/AM12/ Lic.No/Date:0310668494
02.12.2011

14.08.2013

Decision : The Committee considered the case as per agenda and deferred  for want of clarification from TA, C&PC (PC Division) on the decision of export product mentioned in the WC and the application.  The case is re-listed for 14.08.2013.
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Case No.:22/20/83-ALC1/2012 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00368/AM13/ RLA File :10/24/040/00025/AM13/ Lic.No/Date:1010050229
28.06.2012

Defer Date:14.08.2013

Decision :Re listed for 14.8.2013.
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Case No.:23/20/83-ALC1/2012 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00369/AM13/ RLA File :10/24/040/00024/AM13/ Lic.No/Date:1010050230
28.06.2012

Defer Date:14.08.2013

Decision :Re listed for 14.8.2013.
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Case No.:24/20/83-ALC1/2012 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00370/AM13/ RLA File :10/24/040/00026/AM13/ Lic.No/Date:1010050228
28.06.2012

Defer Date:14.08.2013

Decision :Re listed for 14.8.2013.
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Case No.:51/36/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00676/AM13/ RLA File :09/24/040/00236/AM13/ Lic.No/Date:0910053764
11.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 16.7.2013, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
1. Indobev 2 PE (Poly Coated Paper Board)

(Board for Packaging Liquids)
1 MT

 
Import Item
 
S.No. Description of Item Quantity
1. Sodium Chlorate (Pulp Conversion Chemical)   0.02851 MT
2. Quick Lime (Pulp Conversion Chemical)   0.9806 MT
3. Wet End Chemicals (Cationic Tapioca Starch,

Modified Tapioca Starch, Oxidised Starch,
Modified Starch)

  0.0314 MT

4. Core Pipes (Packing Material)   As per packaging policy
5. Core Plugs (Packing Material)   As per packaging policy
6. LDPE (Polymer)   0.13678  MT

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:22/36/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00647/AM13/ RLA File :09/24/040/00235/AM13/ Lic.No/Date:0910053784
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 16.7.2013, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
1. Indobev 1 PE (Poly Coated Paper Board)

(Board for Packaging Liquids)
1 MT

 
Import Item
 
S.No. Description of Item Quantity
1. Sodium Chlorate (Pulp Conversion Chemical)   0.02851 MT
2. Quick Lime (Pulp Conversion Chemical)   0.9806 MT
3. Wet End Chemicals (Cationic Tapioca Starch,

Modified Tapioca Starch, Oxidised Starch,
Modified Starch)

  0.0314 MT

4. Core Pipes (Packing Material)   As per packaging policy
5. Core Plugs (Packing Material)   As per packaging policy
6. LDPE (Polymer)   0.101  MT

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:27/36/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00652/AM13/ RLA File :09/24/040/00233/AM13/ Lic.No/Date:0910053780
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 16.7.2013, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
1. Indobarr 1 PE (Poly Coated Paper Board)

(Board for Packaging Liquids)
1 MT

 
Import Item
 
S.No. Description of Item Quantity
1. Sodium Chlorate (Pulp Conversion Chemical)

 0.02851 MT

 
2.
 
 
3.
 
4.
 
 
 
5.
 
 

 
Quick Lime (Pulp Conversion Chemical)
 
 
Latex (SBR) 50% DRC (Binder)
 
Wet End Chemicals (Cationic Tapioca Starch,
Modified Tapioca Starch, Oxidised Starch,
Modified Starch)
 
Coating Chemicals

0.9806 MT
 
 
0.035502 MT
 
0.0314 MT
 
 
 
0.0413 MT

   
 
 
6.
 
 

 
 
Core Pipes (Packing Material)
 

As per packaging policy

7. Core Plugs (Packing Material)  As per packaging policy
 
 
8.

 
 
LDPE (Polymer)
 

 0.098827  MT

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

 
Case No.:43/36/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:16/83-ALC1/2013

17.07.2013
Status:Case Approved

HQ File :01/83/050/00668/AM13/ RLA File :09/24/040/00232/AM13/ Lic.No/Date:0910053781
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 16.7.2013, Committee decided to approve the case as under :-
 
Export Item
 
S.No. Description of Item Quantity
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1. Cyber XL Pac / Pearl XL Pac / Carte Lumina
(Coated Folding Box Board) (used as packaging
Board for beverages, Liquors and Premium). 

1 MT

 
Import Item:
 
 
S.No. Description of Item Quantity
1. Sodium Chlorate (Pulp Conversion Chemical)   0.02851 MT
2. Quick Lime (Pulp Conversion Chemical)   0.9806 MT
3. Latex (SBR) 50% DRC (Binder)   0.035502 MT
4. Wet End Chemicals (Cationic Tapioca Starch,

Modified Tapioca Starch, Oxidised Starch,
Modified Starch)

  0.0314 MT

5. Coating Chemicals   0.0413 MT
6. Core Pipes (Packing Material)   As per packaging policy
7. Core Plugs (Packing Material)   As per packaging policy

 
    
 
 RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:52/36/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00677/AM13/ RLA File :09/24/040/00231/AM13/ Lic.No/Date:0910053782
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 16.7.2013, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
1. Safire Graphik (SBS Board) (Applied as

packaging for Beverages, Liquids and premium
Products)

1 MT

 
Import Item
 
S.No. Description of Item Quantity
1. Sodium Chlorate (Pulp Conversion Chemical)   0.02851 MT
2. Quick Lime (Pulp Conversion Chemical)   0.9806 MT
3. Latex (SBR) 50% DRC (Binder)   0.035502 MT
4. Wet End Chemicals (Cationic Tapioca Starch,

Modified Tapioca Starch, Oxidised Starch,
Modified Starch)

  0.0314 MT

5. Coating Chemicals   0.0413 MT
6. Core Pipes (Packing Material)   As per packaging policy
7. Core Plugs (Packing Material)   As per packaging policy

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:54/36/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00679/AM13/ RLA File :09/24/040/00234/AM13/ Lic.No/Date:0910053783
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 16.7.2013, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
1. Indobarr 2 PE (Poly Coated paper Board)

(Board for Packaging Liquids)
1 MT

 
Import Item
 
S.No. Description of Item Quantity
1. Sodium Chlorate (Pulp Conversion Chemical)   0.02851 MT
2. Quick Lime (Pulp Conversion Chemical)   0.9806 MT
3. Latex (SBR) 50% DRC (Binder)   0.035502 MT
4. Wet End Chemicals (Cationic Tapioca Starch,

Modified Tapioca Starch, Oxidised Starch,
Modified Starch)

  0.0314 MT

5. Coating Chemicals   0.0413 MT
6. Core Pipes (Packing Material)   As per packaging policy
7. Core Plugs (Packing Material)   As per packaging policy
8. LDPE (Polymer)   0.13678 MT

 
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:52/31/83-ALC1/2012 Party Name:LONA INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00604/AM13/ RLA File :03/95/040/00378/AM13/ Lic.No/Date:0310709935
21.09.2012

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda. The Committee observed that firm has not furnished Central Excise Data.  The Committee decided to send  reminder to firm for submitting data within 15 days’ time. The case is re-listed for 14.8.2013
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Case No.:32/36/83-ALC1/2012 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00657/AM13/ RLA File :31/83/040/00109/AM13/ Lic.No/Date:3110055879
25.09.2012

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that firm has not furnished Central Excise Data.  The Committee decided to send  reminder to firm for submitting data within 15 days’ time. The case is re-listed for 14.8.2013
 

21

Case No.:4/36/83-ALC1/2012 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/83/050/00629/AM13/ RLA File :03/94/040/00563/AM13/ Lic.No/Date:0310711822
05.10.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 29/4/2013 issued by Department of C&PC (PC Div) followed by reminder dated 4.6.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:6/36/83-ALC1/2012 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00631/AM13/ RLA File :03/94/040/00570/AM13/ Lic.No/Date:0310712187
09.10.2012

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 24.05.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013
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Case No.:8/36/83-ALC1/2012 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00633/AM13/ RLA File :03/94/040/00556/AM13/ Lic.No/Date:0310712209
09.10.2012

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013
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Case No.:18/36/83-ALC1/2012 Party Name:ASSOCIATED DYESTUFF PVT. LTD Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00643/AM13/ RLA File :08/24/040/00220/AM13/ Lic.No/Date:0810115689
09.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/3/2013-Ch-II   dated 11.7.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Reactive Black ADP
(Reactive Black Mix)

 1 Kg 1. Vinyl Sulphone Ester
 
2. H.  Acid

0.443 Kg
 
0.180 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:13/36/83-ALC1/2012 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00638/AM13/ RLA File :03/94/040/00452/AM13/ Lic.No/Date:0310712693
12.10.2012

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013
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Case No.:24/36/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00649/AM13/ RLA File :10/24/040/00052/AM13/ Lic.No/Date:1010051551
17.10.2012

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013.
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Case No.:11/40/83-ALC1/2012 Party Name:CROPNOSYS (INDIA) PRIVATE LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/83/050/00748/AM13/ RLA File :03/94/040/00596/AM13/ Lic.No/Date:0310712951
17.10.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 25/3/2013 issued by Deptt. of C&PC(Chem Div) followed by reminder dated 20.5.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:12/40/83-ALC1/2012 Party Name:CROPNOSYS (INDIA) PRIVATE LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/83/050/00749/AM13/ RLA File :03/94/040/00593/AM13/ Lic.No/Date:0310712949
17.10.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 25/3/2013 issued by Deptt. of C&PC(Chem Div) followed by reminder dated 20.5.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:16/40/83-ALC1/2012 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00753/AM13/ RLA File :03/94/040/00552/AM13/ Lic.No/Date:0310713013
17.10.2012

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013
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Case No.:18/40/83-ALC1/2012 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00755/AM13/ RLA File :03/94/040/00248/AM13/ Lic.No/Date:0310713631
25.10.2012

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. Mail issued to firm on 4.6.2103. The case is re-listed for 14.8.2013.
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Case No.:2/32/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00615/AM13/ RLA File :08/24/040/00189/AM13/ Lic.No/Date:0810115927
26.10.2012

Defer Date:14.08.2013

Decision :Hard copy of application from RLA and firm awaited as called for vide letter dated 7.2.2013 and mail on 24.5.2013.  The Committee decided to call for central excise data for the last three years from the firm. The case is re-listed for 14.8.2013
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Case No.:70/36/83-ALC1/2012 Party Name:SATYAM POLY PLAST Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/83/050/00695/AM13/ RLA File :13/24/040/00034/AM13/ Lic.No/Date:1310041432
29.10.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 6/3/2013 issued by Deptt. of C&PC(PC Div) followed by reminder dated 20.5.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:3/32/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00616/AM13/ RLA File :08/24/040/00193/AM13/ Lic.No/Date:0810115989
30.10.2012

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. The case is re-listed for 14.8.2013.
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Case No.:4/40/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00741/AM13/ RLA File :17/24/040/00043/AM13/ Lic.No/Date:1710005128
31.10.2012

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:9/40/83-ALC1/2012 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00746/AM13/ RLA File :05/23/040/00317/AM13/ Lic.No/Date:0510338422
06.11.2012

Defer Date:14.08.2013

Decision :D/L dated 25.4.2013 issued by DIPP. Reminder issued on 4.6.2013. The case is re-listed for 14.8.2013.
 

36

Case No.:3/40/83-ALC1/2012 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00740/AM13/ RLA File :12/24/040/00002/AM13/ Lic.No/Date:1210008411
08.11.2012

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 16.7.2013 issued by DIPP. The case is re-listed for 14.8.2013.
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Case No.:29/40/83-ALC1/2012 Party Name:COLOURTEX INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/83/050/00766/AM13/ RLA File :03/94/040/00648/AM13/ Lic.No/Date:0310715004
16.11.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 26/3/2013 issued by Deptt. of C&PC(Chem Div) followed by reminder dated 20.5.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:6/44/83-ALC1/2012 Party Name:HIKAL LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00805/AM13/ RLA File :03/94/040/00608/AM13/ Lic.No/Date:0310715352
21.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/18/2013-Ch-II   dated 1.7.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Terbacil Technical  1 Kg 1. Tert Butyl Urea Solid Crystal)

 
2. Methyl Aceto Acetate Liquid
 
3. Sodium Methoxide 28%
Liquid)

0.823 Kg
 
 
1.082 Kg
 
0.578 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:4/43/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/83/050/00776/AM13/ RLA File :05/23/040/00342/AM13/ Lic.No/Date:0510339570
27.11.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 4/4/2013 issued by Deptt. of C&PC(PC Div) followed by reminder dated 3.5.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:1/44/83-ALC1/2012 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00800/AM13/ RLA File :03/94/040/00755/AM13/ Lic.No/Date:0310716489
06.12.2012

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 05.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
 

41

Case No.:26/44/83-ALC1/2012 Party Name:SARAF CHEMICALS LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00825/AM13/ RLA File :03/95/040/00649/AM13/ Lic.No/Date:0310716785
10.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their O.M.No.46011/12/2012-PC-II   dated 1.7.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Dispersion of
Fluoropolymers (Solid
Content 26+/-3%)

 1 Kg Fluoroalkyl Acrylate copolymer
emulsion (Solid Content 33+/-
3%)

0.55 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:27/47/83-ALC1/2012 Party Name:PARIKH ENTERPRISES PVT. LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00861/AM13/ RLA File :08/24/040/00309/AM13/ Lic.No/Date:0810116812
11.12.2012

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda. The application was referred to Deptt. of C&PC(Chem.Div). The case is re-listed for 14.8.2013.
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Case No.:1/39/83-ALC1/2012 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00736/AM13/ RLA File :12/24/040/00004/AM13/ Lic.No/Date:1210008429
13.12.2012

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 16.7.2013 issued by DIPP. The case is re-listed for 14.8.2013.
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Case No.:51/47/83-ALC1/2012 Party Name:JESONS INDUSTRIES LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Rejected

HQ File :01/83/050/00885/AM13/ RLA File :03/94/040/00781/AM13/ Lic.No/Date:0310717370
17.12.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 22/3/2013 issued by Deptt. of C&PC(PC Div) followed by reminder dated 8.5.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:31/52/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00950/AM13/ RLA File :10/24/040/00065/AM13/ Lic.No/Date:1010052121
07.01.2013

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013.
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Case No.:56/47/83-ALC1/2012 Party Name:SABERO ORGANICS GUJARAT LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00890/AM13/ RLA File :03/95/040/00743/AM13/ Lic.No/Date:0310720296
10.01.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise.  The case is re-listed for 14.8.2013.
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Case No.:57/47/83-ALC1/2012 Party Name:SABERO ORGANICS GUJARAT LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00891/AM13/ RLA File :03/95/040/00621/AM13/ Lic.No/Date:0310720301
10.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. E-mail issued on 29.7.2013.  The case is re-listed for 14.8.2013.
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Case No.:3/52/83-ALC1/2012 Party Name:PROEC ENERGY LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00922/AM13/ RLA File :05/24/040/00383/AM13/ Lic.No/Date:0510342979
10.01.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and noted that TA C&PC (PC Division) have sent a D/L to the firm on 14.06.2013. Re-listed for 14.8.2013.
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Case No.:26/52/83-ALC1/2012 Party Name:REX TONE INDUSTRIES LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00945/AM13/ RLA File :03/95/040/00746/AM13/ Lic.No/Date:0310720272
10.01.2013

Defer Date:14.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 14.8.2013.
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Case No.:17/52/83-ALC1/2012 Party Name:BERGER BECKER COATINGS PVT.LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00936/AM13/ RLA File :17/24/040/00012/AM12/ Lic.No/Date:1710005162
14.01.2013

Defer Date:14.08.2013

Decision :D/L dated 20.5.2013 issued by DIPP. The case is re-listed for 14.8.2013.
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Case No.:34/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00953/AM13/ RLA File :17/24/040/00054/AM13/ Lic.No/Date:1710005165
14.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:35/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00954/AM13/ RLA File :17/24/040/00055/AM13/ Lic.No/Date:1710005166
14.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:40/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00959/AM13/ RLA File :17/24/040/00052/AM13/ Lic.No/Date:1710005163
14.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:41/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00960/AM13/ RLA File :17/24/040/00053/AM13/ Lic.No/Date:1710005164
14.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:1/52/83-ALC1/2012 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00920/AM13/ RLA File :05/23/040/00422/AM13/ Lic.No/Date:0510343399
15.01.2013

Defer Date:14.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 14.8.2013.
 

56

Case No.:57/52/83-ALC1/2012 Party Name:GUJARAT BOROSIL LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00976/AM13/ RLA File :03/94/040/00784/AM13/ Lic.No/Date:0310720810
15.01.2013

Defer Date:14.08.2013

Decision :D/L dated 21.5.2013 issued by DIPP. Committee decided to send reminder to firm to furnish reply within 15 days’ time. The case is re-listed for 14.8.2013.
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Case No.:22/52/83-ALC1/2012 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00941/AM13/ RLA File :03/95/040/00636/AM13/ Lic.No/Date:0310721501
18.01.2013

Defer Date:14.08.2013

Decision :D/L dated 18.4.2013 issued by Deptt. of C&PC(PC.Div). Reminder dated 4.7.2013 issued by PC Division.  Committee decided to send reminder to firm to furnish reply within 15 days. Re-listed for 14.8.2013.
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Case No.:53/52/83-ALC1/2012 Party Name:BRILLIANT PRINTERS PVT.LTD., Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00972/AM13/ RLA File :07/24/040/00439/AM13/ Lic.No/Date:0710093204
21.01.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 16.7.2013 issued by DIPP. The case is re-listed for 14.8.2013.
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Case No.:10/52/83-ALC1/2012 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00929/AM13/ RLA File :03/94/040/00878/AM13/ Lic.No/Date:0310721790
23.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 05.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:9/52/83-ALC1/2012 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00928/AM13/ RLA File :03/94/040/00869/AM13/ Lic.No/Date:0310721786
23.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 05.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:16/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00935/AM13/ RLA File :17/24/040/00072/AM13/ Lic.No/Date:1710005211
24.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013..
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Case No.:18/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00937/AM13/ RLA File :17/24/040/00070/AM13/ Lic.No/Date:1710005209
24.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:19/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00938/AM13/ RLA File :17/24/040/00066/AM13/ Lic.No/Date:1710005205
24.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:35/44/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00834/AM13/ RLA File :17/24/040/00074/AM13/ Lic.No/Date:1710005212
24.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:48/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00967/AM13/ RLA File :17/24/040/00063/AM13/ Lic.No/Date:1710005203
24.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:49/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Deffered and Re-indexed

HQ File :01/83/050/00968/AM13/ RLA File :17/24/040/00068/AM13/ Lic.No/Date:1710005207
24.01.2013

Defer Date:17.07.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:50/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Deffered and Re-indexed

HQ File :01/83/050/00969/AM13/ RLA File :17/24/040/00071/AM13/ Lic.No/Date:1710005210
24.01.2013

Defer Date:17.07.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:52/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00971/AM13/ RLA File :17/24/040/00069/AM13/ Lic.No/Date:1710005208
24.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:58/52/83-ALC1/2012 Party Name:JESONS INDUSTRIES LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00977/AM13/ RLA File :03/94/040/00916/AM13/ Lic.No/Date:0310721984
24.01.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and noted TA, C&PC PC Division written D/L to the firm on 3.6.2013. The case is re-listed for 14.8.2013.
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Case No.:13/52/83-ALC1/2012 Party Name:GIRDHARS INTERNATIONAL PVT. LTD., Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00932/AM13/ RLA File :05/23/040/00438/AM13/ Lic.No/Date:0510344166
28.01.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda. The application was refer to DIPP for providing the comments. U.O. issued on 31.5.2013. The case is re-listed for 14.8.2013.
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Case No.:20/52/83-ALC1/2012 Party Name:SHREE SHYAM PULP & BOARD MILLS LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00939/AM13/ RLA File :05/24/040/00401/AM13/ Lic.No/Date:0510344237
28.01.2013

Defer Date:14.08.2013

Decision :Committee considered the case as per agenda and noted that the export production description involve two products, namely, writing paper and printing paper. Hence, it was decided by the Committee to seek clarification from the firm as to the actual description of the export products. Email issued to the firm on 4.6.2013. Committee decided to send reminder to firm to furnish
reply within 15 days.  
Re-listed for 14.8.2013.

 

72

Case No.:14/52/83-ALC1/2012 Party Name:MAROMA (A UNIT OF ARAVINDA TRUST) Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00933/AM13/ RLA File :25/24/040/00002/AM13/ Lic.No/Date:2510003890
30.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda and decided to refer the case to  DIPP for examination and technical comments. The case is re-listed for 14.8.2013.
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Case No.:8/52/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00927/AM13/ RLA File :10/24/040/00074/AM13/ Lic.No/Date:1010052341
31.01.2013

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013.
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Case No.:25/52/83-ALC1/2012 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00944/AM13/ RLA File :03/95/040/00846/AM13/ Lic.No/Date:0310722522
31.01.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L issued by Deptt. of C&PC(Chem Div.). Re-listed on 14.8.2013.
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Case No.:27/52/83-ALC1/2012 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00946/AM13/ RLA File :03/95/040/00837/AM13/ Lic.No/Date:0310722507
31.01.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda. The Committee observed that TA has called for Central Excise Data duly certified by Central Excise from firm. The case is re-listed for 14.8.2013.
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Case No.:37/52/83-ALC1/2012 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00956/AM13/ RLA File :03/95/040/00843/AM13/ Lic.No/Date:0310722511
31.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that TA has called for Central Excise Data duly certified by Central Excise from firm. The case is re-listed for 14.8.2013.
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Case No.:44/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00963/AM13/ RLA File :17/24/040/00083/AM13/ Lic.No/Date:1710005223
31.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:45/52/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00964/AM13/ RLA File :17/24/040/00082/AM13/ Lic.No/Date:1710005222
31.01.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 04.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:60/52/83-ALC1/2012 Party Name:DEVHARSH INFOTECH PVT.LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00979/AM13/ RLA File :03/94/040/00932/AM13/ Lic.No/Date:0310722546
31.01.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 16.7.2012 issued by DIPP. Re-listed on 14.8.2013.
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Case No.:23/52/83-ALC1/2012 Party Name:COOL COSMETICS [P) LTD Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00942/AM13/ RLA File :04/24/040/00237/AM13/ Lic.No/Date:0410143071
04.02.2013

Defer Date:14.08.2013

Decision : : The Committee considered the case as per agenda and decided to refer the case to  C&PC (PC Division) for examination and technical comments. The case is re-listed for 14.8.2013.
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Case No.:39/52/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00958/AM13/ RLA File :10/24/040/00078/AM13/ Lic.No/Date:1010052476
13.02.2013

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013.
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Case No.:51/52/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00970/AM13/ RLA File :10/24/040/00079/AM13/ Lic.No/Date:1010052477
13.02.2013

Defer Date:14.08.2013

Decision :Re-listed for 14.8.2013.
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Case No.:24/52/83-ALC1/2012 Party Name:HALDIA PETROCHEMICALS LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00943/AM13/ RLA File :02/24/040/00176/AM13/ Lic.No/Date:0210186478
14.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Department of C&PC(PC. Div) vide their O.M.No.46011/24/2003-PC-II   dated 8.7.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Pyrolysis Gasoline (Py Gas)  1 Kg Naphta 0.734 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:47/52/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00966/AM13/ RLA File :08/24/040/00379/AM13/ Lic.No/Date:0810118389
14.02.2013

Defer Date:14.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 14.8.2013.
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Case No.:5/48/83-ALC1/2012 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00899/AM13/ RLA File :07/24/040/00489/AM13/ Lic.No/Date:0710093751
18.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their OM.No.46011/38/2012-PC-II   dated 8.7.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Filler Compound  1 Kg 1. LLDPE resin (liner low

density Polyethylene)
2. Calcium Carbonate

0.3030 Kg
 
0.7070 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:6/48/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00900/AM13/ RLA File :08/24/040/00249/AM13/ Lic.No/Date:0810118471
18.02.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 07.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:32/52/83-ALC1/2012 Party Name:BAJAJ POLYBLENDS PRIVATE LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00951/AM13/ RLA File :50/24/040/00016/AM13/ Lic.No/Date:5010001598
19.02.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC (PC.Div) on 8.4.2013. The case is re-listed for 14.8.2013.
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Case No.:7/48/83-ALC1/2012 Party Name:SHITAL INDUSTRIES PVT.LTD., Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00901/AM13/ RLA File :08/24/040/00406/AM13/ Lic.No/Date:0810118578
20.02.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. The case is re-listed for 14.8.2013
 

89

Case No.:63/52/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00982/AM13/ RLA File :08/24/040/00456/AM13/ Lic.No/Date:0810119461
15.03.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda. The Committee observed that the firm has not furnished Central Excise Data w.r.t. mail dated 07.06.2013. Committee decided to send reminder to firm for furnishing data within 15 days’ time. Re-listed for 14.8.2013.
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Case No.:1/8/83-ALC1/2013 Party Name:BAJAJ POLYBLENDS PRIVATE LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00151/AM14/ RLA File :50/24/040/00019/AM13/ Lic.No/Date:5010001629
28.03.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 14.8.2013
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Case No.:1/4/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00006/AM14/ RLA File :08/24/040/00007/AM14/ Lic.No/Date:0810120214
12.04.2013

Defer Date:14.08.2013

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm.  The Committee also decided call for  Central Excise Data from firm. The case is re-listed for 14.8.2013
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Case No.:2/4/83-ALC1/2013 Party Name:KHYATI CHEMICALS PVT. LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Approved

HQ File :01/83/050/00007/AM14/ RLA File :08/24/040/00010/AM14/ Lic.No/Date:0810120215
12.04.2013

Defer Date:

Decision :The Committee considered the case as per agenda and noted that license has been issued on repeat basis under Para 4.7.1 of HBP  and decided to withdraw the case from on –line Agenda.
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Case No.:3/4/83-ALC1/2013 Party Name:SV PLASTOCHEM PVT.LTD. Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00008/AM14/ RLA File :31/24/040/00089/AM11/ Lic.No/Date:3110057927
15.04.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 14.8.2013.
 

94

Case No.:2/8/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00152/AM14/ RLA File :17/24/040/00014/AM14/ Lic.No/Date:1710005314
14.05.2013

Defer Date:14.08.2013

Decision :Committee decided to call for Central Excise certified data. Email issued on 4.6.2013.. The case is re-listed for 14.8.2013
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Case No.:3/8/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00153/AM14/ RLA File :17/24/040/00018/AM14/ Lic.No/Date:1710005317
14.05.2013

Defer Date:14.08.2013

Decision :Committee decided to call for Central Excise certified data. Email issued on 4.6.2013.. The case is re-listed for 14.8.2013
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Case No.:4/8/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00154/AM14/ RLA File :17/24/040/00019/AM14/ Lic.No/Date:1710005318
14.05.2013

Defer Date:14.08.2013

Decision: Committee decided to call for Central Excise certified data. Email issued on 4.6.2013. The case is re-listed for 14.8.2013
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Case No.:5/8/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00155/AM14/ RLA File :17/24/040/00025/AM14/ Lic.No/Date:1710005324
15.05.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. The case is re-listed for 14.8.2013.
 

98

Case No.:6/8/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00156/AM14/ RLA File :17/24/040/00023/AM14/ Lic.No/Date:1710005329
16.05.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. The case is re-listed for 14.8.2013.
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Case No.:2/12/83-ALC1/2013 Party Name:LUK PLASTCON LIMITED Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00162/AM14/ RLA File :50/24/040/00001/AM14/ Lic.No/Date:5010001706
05.06.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. The case is re-listed for 14.8.2013
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Case No.:1/12/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00161/AM14/ RLA File :08/24/040/00096/AM14/ Lic.No/Date:0810121803
07.06.2013

Defer Date:14.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application.  The case is re-listed for 14.8.2013
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Case No.:1/16/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:16/83-ALC1/2013
17.07.2013

Status:Case Deferred

HQ File :01/83/050/00173/AM14/ RLA File :08/24/040/00143/AM14/ Lic.No/Date:0810122584
05.07.2013

Defer Date:14.08.2013
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Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. The case is re-listed for 14.8.2013

  
  
Date:25.07.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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